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In 1 The Ceotral 	 Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 	O k 	OF199 

Applicant(s) £ 	c.L  
I,  

Respondent(s) 	U 

Advocate for Applicant(s)  

Advocate for Respondent(s) IVA, 	OW' 

tc- 

Notes of the Registry Date 	 Order of the Tribuna 
fhis 
fore ani 	timc . 	F. 	(it •, 	 / lO.b.98 On 	the 	prayer 	of 	Nr 	U.K. 	INair, 
U)O$UJ vid. • 	jpr 	) 	 A 	e r f) 

learned 	counsel, 	on 	behalf 	of! 	the 
S.  . 

¼1 

Dated 
.5.. 

learned 	counsel 	for 	the 	applicant 	the 
-.' case 	is 	adjourned 	for 	consideration 	of 

admission to 17.6.9&. 

LA 
£ 

nkm 

17.6.98 This application has been submitted 
by the applicants who are Contractual 
Casual Labour. They have submitted 

representation before the competent 

authorities of the respondents requesting 
them to make the applicants into regular 
casual labour • This representation dated 

6.11.1997 has not been disposed of by 
the respondents, in the facts and 

contd. 



- 	 tii óTtisfry 	1Jtë_' 
Al 

17.6.98 
P..., 

circumstances 	I consider that this 

ap1ication needs not be admitted at 

préseñt for consideration on merit but 

it is to be disposed of with directions 

• to the respondents.. 

cordingly the applicationis dis- 

posed of witha direction to the respon- 

dents No.3 and 4 to dispose ofthe 

representation of the appiicants with 

a speaking order vithin 30.9.998. 

r Liberty granted to the applicants . 

to submit fresh o.A* thereafte,z,. if 
they so desfre. 	. 	 . 

/•f 1  . 	 Application is disposed of. No order 
as to costs. 
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